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1 16 same liaving been previously published as required by 
section 1 of the first-mentioned section, namely: — 

Amendments

’

The 16th June 1943
Mo. 12293—IlC-8/42-Com. (C) .—The following noti- 

fieiifioii. issued by the Government of India, Department 
Commerce, is republished lor general information.

- By order of the Governor 
W. W. DALZIEL

1- In the said Rules—
(1) for the words ‘‘Patent Office” wherever they occur, 

the words “Trade Marks Registry” shall be substituted:
(2) in rule 2, after clause (<?). the following clause shall 

be added, namely: —
(/) ‘Calcutta Branch' means the branch established at 

Calcutta of the Trade Marks Registry”.
(8) in rule 10. for the words “one year”,

“two years” shall be substituted;
(4) in rule 10.
(a) after the words “hereinafter provided, be”, the 

words “made in duplicate and shall be” shall be inserted;
(b) for the word “four”, the word “six” shall be sub* 

stituted;
(c) the brackets and words “(if any)” shall be omitted;
(A) in rule 22. before the word “Every”, the following

heading shall be inserted, namely: —
“Acknowledgment of receipt of application.—”

(6) in rule 71. for the word “four” the word “six” 
shall he substituted:

Secretary to Government
Commerce—W-vr

Now Delhi, 8th May 1918
y0. 91-C. W. (l)/48—In exercise of the powers con- 

ferred by sub-rule (3) of rule 84 of the Defence of India 
i Hides, the Central Government is pleased to direct that 
‘the following further amendments shall be made in the 
notification of the Government of India in the Department 
(if Commerce, Xo. 91-C. W. (l)/43, dated the 6th March 
1048, namely: —

; Ln the Schedule- annexed to the said notification— 
f lc. In Part 0, in item 8, after entry (//). the following 
* entry shall be inserted, namely: —

“(//-ft.) Acid Oxalic.*
II. In Part D—
(«) For item 20, the following item shall be substituted, 

namely: —
I “26. Oils, vegetable, non-essential, other than those 

covered by item 2A in Part E.”
(b) After item .80 the following item shall be inserted, 

namely: —
[ “80A. Printers and Lithographers' inks. ”

(r) For item 3SA, the following item shall be substituted, 
[ namely:— .

“3SA. Tobacco and tobacco manufactures, the follow- 
jmg: —
j (0 Flue cured tobacco.
| (ii) Cigars, 
i (Hi) Cigarettes.”
/ 111. In Part F, after’item 2, the following item shall he
inserted, namely: —

*2 A. Vegetable product,
Product (Excise Dufcv) Act, 1943 (XI of 1948).

S. N.-BAY
Joint Secy, to the Govt, of India

tlie words

(7) for rule 86. the following rule shall be substituted 
namely: —

“86. Inspection of register, etc.—The Register, the 
Refused Textile Marks List and the lists relating to trade 
marks deposited under section 85 shall be open to inspec­
tion, on payment of the prescribed fee. at such times on 
'all the days on which the Trade Marks Registry is not 
closed to the public, as may be fixed by the Registrar.”
* (8) in rule 87, the words “and the Bombay Registrar” 
shall be omitted:

(9) for rule 88, the following rule shall be substituted, 
namely: —

“S8*. Applications made to the Court to be served on 
the Registrar—Every application to a High Court under 
the Act, shall be served on the Registrar”:

(10) in sub-rule (1) of rule 90,
(a)/for the word “two”,

substituted;
(/>) for the word “duplicate , 

shall be substituted;
(11) rules 99. 106. 107. 110 and 111 and sub-rule (2) of

rule 128 shall be omitted,
(12) in rule 108.
(ft) in the heading for the word 

-‘List” shall be substituted.
((>) the word “relevant” shall be omitted;
(18) in rule 104. in the heading, for the word “ListsA

• lie word "hist" shall be substituted;
(14) in rule 108, ^ .
(a) the words “either in the Patent Office or m the 

Bombay Registry” shall he omitted:
(/>) tlie word “Bombay'’ wherever it occurs shall be

omitted; 1
(r) for tlie word “Fasts ', the word

for rule 109. tlie following rule shall he substituted,

I
\

:

:
1

as defined in the Vegetable three” shall bethe word t s

> >the word “triplicate
.

The 17Ih June 1943
No. 12474—IIIC-21/42-Com. (C) .--The

notifications, issued by the Government ot India, JJepait- 
of Commerce, are republished for general informa•

lion .

following

“Lists”, the word
'By order of the Governor 

W. W. DALZIEL
Secretary to Government

New Delhi, 51 h June 1943
So. 401-Ind. (A)/48—In exercise of the Pavers cmifei- 

by sub-section (•?* of section 1 of tlie Trade Marks 
•Amendment) Act. 1943 (XV of 1943), the Central Goxein- 

is pioased to appoint the 5th dune 1943 as the dat„ 
Which the said Act shall come into force.

,, No. 418-In cl. (A)/48—Tn exercise of tlie powers cnnfeiie 
p’ sub-section (8) of section 4 of the T«u e J • » • '

O’ of 1.940) the Central Cloven-men, » poas«l to 
ypnint Mr. K. S. Shava.ksha. H. v (Oxou.). Ba.-al-Lau.
'' tile Registrar ol Trade Marks.
, N°- 405-1nd. (l)/48—In exercise 

•v Section 84 of the Trade Marks Act
":'d with section 22 of the General Uausjh> At ........
' f>* 1897), the Central Government ts penw* l ^ 
u‘ following amendments to the 1 rade - a

i

i

“List” shall be

“109. Application for registration. additional representa- 
//olivery application for the registration of a trade 
mark (other than a mark consisting of a word or words 
or' letters or numerals or any oombmati<*n thereof) relating 
tr textile goods shall ho made on Form TM-2 and shall 
K. Mecompanied bv six additional representations of the

of the powers conferred 
1040 (V of 19401 

1897
<X
9

t
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The representations of rhe mark on the application the case ma\ be , the avoids Bombay or at "5S 
and its duplicate and the additional representations shall Branch of the Trade Marks Registry, Calcutta’* ^1; 
correspond exactly with one another. The additional substituted; _ ^
representations shall h
particulars as may from time to time be required bv the 

Such particulars shall, if required,, be signed

mark.

“ Talent Oft', 
Rom bay

noted with all such-ill {viii) in Form TM-LO, the words 
be omitted;

(ix) in Form TM-15, the words "Bombi 
•shall be omitted;

[x) in Form TM-17, the brackets and words • 
Registrar’s)” shall be omitted;

(.ri) in Forms TM-17. TM-RS and TM-.19,
"or tiir Bombay lnuji.slrar" shall be omitted- 

(.r/7) in .Forms TM- Uh XM-20. TM-2.1, TAL-2g j 
•f-1 (3 and TM-17, t!ie brackets and word “Tri ^4 

shall be omitted; ^ °Hj
(.r/7/) in Form TM-21. the words 'or the Bomb 1 

/rar V' shall be omit tad * &I

cases oe ce*’
e8ibt^ 

kV fi
y1RecLi rar. ;;by ihe applicant.

\l(5) in Chapter .11 oi Par, ill. lor the heading “Rules 
under section lU (7)" the heading "Rules under sub-sec­
tion -vi of section Of shall bt- substituted;

the *Fie words "and at the(17) in sub-rule |2: oi rule 12'1 
Bombay Registry’ siia.il he omitted;

(IS) in rule 122. the word* 'ami the Bombay Registrar* 
shall be omitted.

(i9< a nde 12J the* words ‘V the Bombay Registrar' 
whe revel 11 • ev occur and the words "as the case may be
shall be omitted.

(20) in rides !_-l and .127. ilie words "or the Bombay 
Rt-mstra;" wherever they occur shall be omitted;

(21) in sub-i ale M) • rule sub-rule (2) ot rule 139 
j{h, for the words "Trade Ma.rks

■ Je nua!'. sludl be substituted;
11. Li, \)i. Sch. doles annexed to the said Rules—

(xiv) in Form TM-22. for the- word ' 
word "Bombay' shall be substituted and the 
i lie Registrar Of Textile Trade Marks at Bomb 
Trade Marks Registry, Bombay” shall be omitted! 

(.rr) in Form TM-8b. the entry “(*six)"
“In the case of textile marks * relating thereto"! 
mitted and for the word Four'’, the word \f 

shall be substituted;
(j'.rij in Forms TM--12 and TM-43. for the

and sun-rale (2) c: rule
■ • Vdouvnai”. worn

\) in Fa First Schedule—
iw eijo No. !. tlv; word, figure's and letter “or 

CBA in the second column shall be omitted;
Xo>. :>B. 34, 35 and (52. the words 

in the second column shall be

i.
■

0> :-
word$

Calcutta or Bombay, as the case may be”, t]le y 
Bombay or rhe Calcutta Branch of the Trade }\ 

Registry” shall be substituted:
(xvii) in Form TMWO, the words ‘or Bombay Jtegbi- 

shall be omitted;
(xciii) in Fori it TM-50, r lie. words "or

o- i euira-s
"or B bb \ 
emitted;

Rt-mst iir

.-•v No OT, in the second column,
"TvxFIe Mmks R.■cords” and "or copy ot 

entries suppiL-d under rule 107” shall be omitted;
(/,.) for i Fit word ‘Lists”, the words "List, or copies 

ihereof shall be substituted; 
iB5 in tiie* Second Schedule—
(i> in be- minis r.-luring to Form Nos. TM-17. TM-19 ‘-voids and iigures "on any number of such applies

'or Bombay Registrar” in the made at the same time by the same person and hT 
m ."it ted ;

(b) a-, uisi 
PM th« w.u*

he Bol
Registrar, as the case may be” wherever they occur, 
be omitted;

(xi.r) in Form TM-5b. after the words “Total fee".

\\\.
mid the sana. trade mark, in respect of the difft 

TM-21, the items under rule 102” shall be inserted;
(./.vr) in Forms TMA-h TMA-2 and TMA-3, for 

entry "at Calcutta or Bombay as the case may be”, 
entry "Bombay” shall be substituted;

(C) In the Third Schedule—
(J; in the heading the words "OR THE BOMf 

REGISTRAR*’ shall be omitted;
(2; in the Forms set forth in the said Schedule— 
(7‘) m Forms 0-1, 0-2 and O-o, the words ‘'Re#! 

of Textile Trade Marks nr Bombay” shall be omitted:[ 
(ii) in Form 0-1, the heading 

REGISTRY, CALCUTTA

third col■ a!ai shall i o (.' i i e
einrL- iv Filing to F-nm No. 

words IF.-obiiv Registrar’s” in Fie third column shall 
be omitted;

•F, in tLc forms set forth in 1 he* said Schedule—
V* in lF.rm TALL
; ?) mr ine word "FMcutia . the word “Bombay” shall 

he *i;'m i. .ted :
he:idin*_- "section .14 (1). rule 12". the 

following he udinc shall he inserted, namely; —
"Ffo L accompanied by a duplicate of this form and by 

six additional representations.) 
u7> in Fori-i TM-2, the word, figures and letter “sec­

tion F>3A” and Fia brackets and words ‘‘(To be acconi-
pnm.-u

> ■, eVU

’ 7 THIS TRADE MAIi i
I } shall be omitted;

" CALCUfj 
RombX(in) in Forms 0-2 and 0-3, for 'the words

the word "BOMBAY” shall be substituted;
(iv) in Form 0-4, for the word "Secretary”, the *

“ Under Secretary ”
Assistant Secretary

(-B) for the Sexeulli Schedule, the following Sell 
shall be substituted, namely: —

>; this Form and by six additionala a:n>i:c.-u
ii.aions)" shall 1 k omitted:

TM-2 io TM-7. TM-11 to TM-17, TM-19 
I’M-41. TM-44 to T.M-4S and TM-50

:'t*

! Hii in Foi- 
lo TM-2,. TM-2.; ;

. i : ?
{) shall be substituted;to TM-53—

i ’ fF::.* W;.i «] "C:;lcutt; 
L- s’.F-.st it sited;

. Fio word "Bombay” shall

Thk Seventh Schedule 
List cf Associations referred to in rule 116 (f1

"The Registrar of Textile Trade Alarks ac 
Bo- . Ti i IV. -L Marks Registry. Bombay” shall be 
emitted;

F, f.

, f'i : : i e

X'lU
ofFout whichever addre-s i* not 

•‘For reference thereto shall be
toName of Associationsi he re*mu

lBer-

1. The Ahmedabad Millowners* Association. 
Ahmed ab ad.

2. The Alaskati Cloth Market Association, Ahmed- 
abad.

’ ; F, -. I*M-3,—
■ :]••• wo:d ‘ at uod ”. the words ‘by a

:• :,F' shall be- inserted;
L'-inr* . Fie word "<ix” slad! be sub-

duplicuti- 
i i1: for 

>i Hnted:

oi ■ :: 1 > ;
\r,v,

3. The Pimchkuva Cloth Merchants3 Association* 
Ahmedabad.

4. The Millowners’ Association, Bombay
5. Bombay Piece-goods Native Merchants' Asso­

ciation, Bombay.
(5. The Bombay Country Fancy and Grey Piece- 

goods Merchants’ Association, Bombay.
7. The* Hindustani Native Merchants’ Association. 

Bombay.
S- i he Indian Mvo-hanls” Chamber, Bombay 
••• I he Chamber of Commerce. Bombay , ** 

Ft Bengal Chamber of Commerce, Calcutta
11. Bengal Millowners’ Association; Calcutta
12. Indian Chamber of Commerce, Calcutta 
id. Indian Jute Mills, Association, Calcutta 
IE Marwari Chamber of Commerce, Calcutta 
15. The -Tut- Pale re ’ A s so c i a t i ■
Ir>- l pper India Chamber

i • ■) a: be wool "dupucate”. the word "triplicate” 
•*,h:F?! Ih- <ubst iiuted ;

Fovn TM-4.
he

(M in
iiW'.F'. tl», word "Fuv-e” shall bel

ho "3” shall be substi-
' tuti.'d ;

(V) Fa i textile mark. b;> 
U:ovi ;■ ad bv 1'hvee conies or 

TM-40'

WO' iy •.
rh/vc ■ i

l<■ di'Mt 
iri) i;: I'Aj1’:1 f.M-t.

fli - wuu l‘ O': Hi \ l
“ PaL-nt OftK f " 

Boro br:y Pe-r; s; rvfor Fie woods the
- Trade 7;ork JL yjViry " 

words ("ia feud tia’7R ranch of the Trade Marks It e-gist ry
siibstitui ed:

shall be

-0 . - i TALI
at Fie Truth.’ -M.-tFss R«.*gisfjy. Bombay

• \ 7 L" ‘be W(V'-rle , Calcutta 
oi Commute, bav-nj

};i
JV

■ '.

■/": ! r-; i: t a. m ^or
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ii for the words ‘2nd day of February 1943' 
substituted the words 1st -June 1943.'.

2. After Buie 141, add the following:
“PART V

Name of Associations there were

The Southern India .Mdimmers’ Awi,tin 
Coimbatore. Association,

Tllamchi'hi :i,ldiaU Alerchants’ Association,

19. The Piece-goods Merchants’ Association, Karachi
20. The Buyers and Shippers Chamber, Karachi
21. The Karachi Chamber of Commerce Karachi'' 
02. The Nagpur Chamber of Commerce it I

Nagpur. Utl->
->3. Punjab Chamber of Commerce, New Delhi 
24. The Madras Chamber of Commerce. Madras ' ' 
2.3. The Southern India Chamber of Common-'' 

Madras.
20. The Madras Piece-goods .Merchants’ Assoc.’-.

lion, Madras.
27. The Andhra Chamber ol' Comm 

Madias.

17. 1 Hates relating to the Calcutta Branch 
Adihiitifflration ‘•f the Branch—An officer of 

wazeued status shall under the controlIS. .1 and__ superin­
tendence of She Registrar he in charge of the adininistra 
lion of the Calcutta .Branch.

143. Application-s*. -Ac —All applications, notices, state- 
moms, or o'ther documents, authorised or required by the 
\ct or tlie.se Rules to be made, left or sent at or to the 

Trade Marks Registry may be made, left or sent at or to 
ihe Calcutta .Branc-h.

1
1
J
1

1
L 1-14. Iaspectio)t oj copy of !legister, c'tc.—The copy of 

ihe Register, the copy of the Refused Textile Marks" List 
and the lists relating to trade marks deposited under section 
so shall be open to inspection, on payment of rite prescribed 
fee. :ii such times on all days on which the Calcutta Branch 
is not closed to ihe public, as may be. fixed by the Registrar.

.115. Hearings at the Calcutta Branch—Where an appli­
cation for the registration of a trade mark has been made 
at Calcutta, the application shall in ’the event of a hearing 
becoming- necessary, and if the applicant so desires, be 
heard at Calcutta provided that in the event of the Regis­
trar having to deal with more titan one application at one 
hearing in respect of trade marks relating to textile goods, 
il shall, be in the discretion of the Registrar to direct the 
hearing of the applications at Bombay or Calcutta, where 
the hearing lias taken place of Calcutta, the decision in 
tesneei thereof shall he pronounced at Calcutta.

S. X. BAY
J(.int Scry. !o the Govt, oj In ft hi

lo,

1

Ltd.,cree 1

32
Xo. 405-lnd. A (i)/48—The following draft of 

.oj icnd men Is to the trade. .Marks Rules, 
proposed to make in exercise of the powers conferred by 
Mib-seetion {1) o> section 84 of the Trade Marks Act, 19J0 
^V oi JO-IOj. as amended by the 'trade. Marks (Amendment) 
Act, 194b (XV 01 1943) is published as required by the said 
sub-section for the information of all

certain 
1942, which it is

persons likelv to be 
affected ilit re by aim -mime is hereby given that the draft- 
will be taker, into consideration on or after the ’20th -June 
3943. Any objtVtion or suggestion which may be received 
from any person with respect to the said draft before the 
date specified will ne considered by the Central Govern­
ment : —

HOME DEPARTMENT 
NOTIFICATIONS
The 16ih ■tune 19,13

No. 12383-A.(C).—The following notification, issued 
by the Government oi India in the Home Department, is 
republished lor general information.

By order of the Governor

Dnif! mead me tils
1. After Rule Ilbs. add tlie following new Rule:
T02A. (i) Subject 10 the previsions of sub-rule g2) 

where a trade mark consisting exclusively of letters 
numerals or any combination thereof has already been
registered. or an application for *ts registration is pending, Chief Secretary to Govcrnmenb
m respect of an Item in the Fifth Schedule, an application yCw Delhi, 13!h May 1943
for the registration of the same mark may be made by Xo. 35/28/4*2-Esis.—The following amendments 
another person in respect of-any oilier item of the same Indian Civil Service (Probationary Service) Rules. 
Schedule, provided that such application has been made on made by the Secretary of State for India are published for 
or before the 2nd day of February 1943. general information: —

(2) In so far as relates to the registration of trade marks " “J, Leopold Stennet Amery. one of His Majesty’s
consisting exclusively of numerals, letters or any combina- Principal Secretaries of State, in virtue of the powers cou­
pon thereof, which have been continuously used since a ferred by section 247(1) of the Government of India Act, 
date prior to the 2oth February 1937, or which, have been 1935, hereby make with .the concurrence of my Adviser, 
deposited under section 85 ot the Act. hut not further or ihe following amendment in the Indian Civil Service (Pro- 
otherwise, the foregoing sub-rule (1) shall be construed as bationary Service) Rules, 1940, namely:

or
J. BOW STEAD

to the 
1940,
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no Rules the following Inlets and Vests Act. 1014 (U of 191-1), ille^,v 
Government is pleased to make the following q A0l% 

of prohibiting, regulating and restrict- 1 
of live fungi into British India:— !11&

!
4At the end of rule n oi rhe said

shall be inserted: —
“Provided that the final examination

be held at such time during the prohat' '
Federal Public Service Commission may appoint .

hand this 2nd dav oi March 1943.
L. S. AM 1**11 V

(>' 111-s Majesty’* J^'lncipol dried specimens 
of Stair"

k-llie Purpose 11,in Riding may 
ary period as tlie* import

1. In this Order, “fungus” means any iivin^ tculture media or on living plants or any fungu$Ul^118 i,. 
diuu. intended to be so cultured, bid, sp0ft.. 

not intended to be so used.

:on:

(liven under my tlxcloi :uut %
i 'hi shall be imported into British2. No fungus 

unless—
(a) it is consigned to the Imperial Mycologist, jr 

Agricultural Research Institute, New Delhi: or
(b) it is accompanied by a special permit, in accorl 

with the form set forth in the Schedule to this 
authorising such importation issued by the Tm y 1 
Mycologist:

Provided that a permit shall not be refused in vesn 
any fungus which is not, in the opinion of the linn - I 
Mycologist, likely to cause infection to any crop.

3. This order shall come into force, 
the 1st September 1943.

I

H. K t HAINAN 1 
I)i paly Secretcirii

J s 1 In lie 1 943n
No. 1S98-C.—The following notification by the Govern­

ment of the United Provinces is republished for general

information.

\

Bv order of the Governor 
J. BOWSTEAD 

Chief Secretary to Government
home dk.iwrtmext (police)

Wiscelmxkovs 
hurl:now. 9th J?//?'’ 1943

No. (idO-Z VI11—Iii exercise of the powers conferred by 
the Criminal Procedure Code the Governor 

is pleased to declare the book in Hindi entitled “Kisan 
Sukh Sodium” \pages Pin) written by Dev Narain Dwi- 
vedi printed: bv N. R. Soman at the Shri Lnkshmi Narain 
Press. Benares and published by the Kashi Pustak 
Blnmdar. Cliowk. Benares, eveiy copy thereof and all 
other documents containing copies, reprints and transla-

id document, forfeited to 
said hook contains

with effect hoi]

Sc HKD 01 E

Form of special permit authorising importation of liv; 
fungi in pure culture

1. Name, designation and full .address of the importer
2. Name of the fungus to be imported
3. Country from which importation is sought
4. Whether importation is intended by sea, land or air!] 

Whether in its original home the fungus is a parasi>|
and if so. the name of the host plant

u. Name, designation and address of the exporter [ 
7. Purpose of importation
The above information is true to the best of belief.

sod ion A oi

:or extracts from the sa
on the ground that the

ot which is punishable under

ttons oi.
il\< M.sj(.si\.

the publication
124-A of the Indian Penal Code.

n.viK-v
sect jou

Bv order 
[). S.‘ BARRON

Secretary

DEVELOPMENT DEPARTMENT 
NOTIFICATION 

Tin lOtii -hire 1943
No. 1239I-D.(C).—The following notification. issued 

by the Go ei nn.enr of India in th - Department of Edu­
cation. Health and Lands, is republished for general Date

Dot c ......................................... Signature of the impon•

authorise the importation. This nennib will be va
up to

Signature of Imperial Mycolmf

X.13.—The permit must be obtained in advance 
sending the order. The tubes 
fungus must be clearly and distinctly marked with 

• of tire fungus, which should agree with the name 
the import permit.

nm motion.
Bv order of the Governor 

P. 0. DAS or other container of:
Secretary to Goi'crnnunt

ua meAoiuctmtkf
Xnc Delhi. 10th May 1943 

No. F.lG-o(l)/43-A.—In exercise of the j. d. tyso:
Secret ar\i

powers eon-
3 cried by sub-section (1) of section 3 of the Destructive

Cuttack: Printed and Published by S. H. Khan, Superintendent, Govt. Press, 0. G. 33—341—25-6-1943


